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DA.141/96

Judgament

( As per Hon, Mr, R, Rangarajan, Member (Admn,) )

Heard Sri K. Prabhakar Reddy, laarned counsel for

the applicant and Sri N.,R, Devaraj, learned counsel for

2, This OAk was filed praying for a declaraticn that

the orders vide A-1 and the 3eniority list issued by
A@dhra Pradash Government corrected up to January, 18995

is vpid, non-est and inoperative to the exteat it con-
-cerns to the applicant and further to direct R-1 and

R-3 to treat the applicant as senior to Sri K. Rushya

Rao, 'and for a consequential direction to promote the
applicant to super time acéle of 1PS as IG of Police with
effect from tha date on which 5ri Ruéhya Rapgwas promoted
with all consequential and incidental benefits i,e,
seniorityfemolumEnts, perquisites and other incidental
benefits, o

3. The applicant was promoted to the 1P cadre on
28-12-1983 and he was assigned 1979 as the year of &llet-
-ment, Sri Rushya Rao was appointed to IPS cadre on
17-10-19684 and he was assigned year of allotment as 1977.
The applicant submits that as he was promoted te IPS cadre
sarlisr to Sri Rushya Rao, he was senior to him in the
cadre of IPS, Further, he submitted that he was senior

to Sri Rushya Rao, even in the lower cadre of Stagp Police

as of D3P as he was appointed earlier to Sri Rushya Rag,
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4, The respondents submitted that Sri Rushya Rao
was promoted to the senior post of IPS, earlier to
applicant, Hence, that period was taken into account
for assigning the year of allotment to him,
5. In 0A.1354/94 which vas decided on 29-12-1995
wvherein both of us were paftiea to the judgement, we
have held, after considering the s cope of Rule 3(3) (b)
of 1954 Rules and after taking not e of the Apex Court
Judgement reported in 1995(2) SCALE 436 (RRS Chauhan
and others vs, inion of India), that if a jumior is
assigned eerlier year of allotment then the senior is
alsa entitled to be allotted the same year aven if the
senior has not worked in genior sacale post or vorked in
the senior scale post of IPS later than his junior
before his elevation to IPS cadre,
6, The applicant in the present OA is similarly placed
as the applicant in OA.1354/94., Hence, we ses no reason
to differ from the judgement dated 29-12-1995 in 0A.1354/94,
7. In the result, the following direction>is given :

The applicant thas to be placed above Sri K, Rushya
Rao in the cadre of IPS aﬁd he has also to be assigned the
year of allotmeﬂt as 1977, As Sri Rushya Rao was promoted
as IGdslready, the applicent should alse be considered
“fnr promotion to the pest of IG and if he is found fit he
should be deemed to have been promoted to the post of IG
from the date Sri Rushya Rao, was praomoted to that grada

and the applicant is entitled for fPixation of pay in the
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‘cadre of IG @# per with his junior Sri Rushya Reo.

Arrears of pay has to be paid to him on the bgsis of

the above fixation,

8, Time for compliance is four months from the date
MG i Bk
oﬂAarder.

9., The DA is ordered accordingly at admission stage

itself. No custsafy ,
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Vice Chairman

fMember (Admn,

Dated : February 2, 96 iﬂ"‘
Dictated in Open Court P
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Secretary, Union of India, « rd
Ministry of Home Affairs, North Block, Ja
New Delhio ‘ .
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Secretary, U.P.S+Ce New Delhi. > @ACF’M
Chief Secretary, State Govt. of AP, |

Secretariat, Hyderabad, A.P.
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copy to Mr.K.Prabhskar Reddy, Advocate, CATeHyd,

copy to Mr.N,R.Devraj, Sr.CGSC.CAT.Hyd.,
COpy tO Mr.I.V.Rachakaishna Murthy, Spl.Counsel for A.P.Code, '

copy to Library, CAT.Hyd.
spare copy.
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